
27 Orol Answers [ RAJYA SABHA ] to Questions 28 

MR. CHAIRMAN; Mr. G. C. Bhatta 
charya___ Don't you want to put a ques 
tion? lt would be rather surprising if you 
don't. Question No. 233 ...Shri Ashwani 
Kumar. 

♦233. The Questioner (Shri Ashwani 
Kumar) was absent. For answer vide col. 39 
infra.] 

SHRI G. C. BHATTACHARYA: My 
name is here,  Sir, I am  putting. 

MR. CHAIRMAN: I have already gone over 
to another question. Now your brain wave is 
too late-Islands belonging to India in the Bay 
of Bengal,  

Tbe Indian Ocean and tne Arabian Sea 

*234.    SHRI LAKHAN SINGH; 
SHRl HARI  SHANKAR 

BHABHRA :f 

Will the Minister of HOME AFFAIRS be 
pleased to state: 

(a) what is the number of islands belonging 
to India in the Bay of Bengal, the Indian 
Ocean and in the Arabian Sea with their area 
and population; 

fThe question was actually asked on the 
floor of the House by Shri Hari Shankar 
Bhabhra. 

 

(b) what is the number of islands which 
are uninhabited 'and what special steps have 
been taken for their development and 
defence: and 

(c) what is the number of islands which 
have some inhabitants but do not have a 
school or hospital or post ofrke or police 
station? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
NIHAR   RANJAN   LASKAR):       (a)   A 
statement is attached. 

(b) On the basis of the available infor-
mation, number of uninhabited islands in the 
Bay of Bengal, Arabian Sea and the Indian  
Ocean is as follows: 

 
Joint measures for the defence of islands have 
been planned by the Armed services. As 
regards, the steps taken for development of 
uninViabited islands, the information is bein;:; 
collected and will be laid on the Table 0f the 
House. 

(c)   Information  is being collected  and will 
be laid on the Table of the House. 
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MR. CHAIRMAN: I think that's about 
aU, unless you want to go there! 
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SHRI DINESH GOSWAMI: Sir, in the 

answer to the question, I feel, only one aspect 
of the situation has been taken care of. That is, 
they open it for tourism and make provisions 
for hospital. But there is another aspect; and 
that is, the people living in these islands lead a 
primitive way of life, and the encroachment of 
modern civilization may affect these people 
very adversely. In fact, the policy of the 
Government is not to disturb them. Therefore, 
I should like to know whether a study has been 
made in both these directions, that they do not 
stand exposed and it does not create a total im-
balance in them. 

SHRI P. C. SETHI: Sir, these aspects are 
always kept in view and we are constantly 
making a study of this problem. And 
whenever we feel that the local population is 
going to be disturbed by the influx of other 
people coming from other parts, their coming 
is stopped. 
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MR.   CHAIRMAN:   Question   Hour   is 

over. 

WRITTEN   ANSWERS  TO   
QUESTIONS 

Cases   of   bride   burning   in   Delhi 
*221. SHRI KALRAJ  MISHRA: 

SHRI RAM LAKHAN PRASAD 
GUPTA: 

Will the Minister of HOME AFFAIRS be 
pleased  to state: 

(a) the numher of bride burning cases in 
Delhi which   took    place     during the 

years 1980-81, 1981-82, and so far during the 
current year;  and 

(b) the number of cases which were (i) 
investigated (ii) registered, (iii) challaned, 
(iv) decided by the court and (v) in which 
culprits were  awarded sentence? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI P. 
VENKATASUBBAIAH): (a) and (b) The 
number of women burning cases which were 
reported to the Delhi Police during the years 
1980-81, 1981-82, 1982-83 and from 1-4-
1983 to 30.11.1983 tre  mentioned   below:— 

2. Separate figures in respect of bride 
burning cases namely those relating to 
women who have been victims within five 
years of their marriage are "Ijeing compiled 
and will be laid on the Table of the House. 

3. The break-up of these cases under 
various crime heads and the progress of 
investigation/trial, etc. are indicated below: 

  

 

 


